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ACT:
Banki ng Regul ation Act, 1949:

Section 45- Anal gamati on of banks- Schene of amal ganati on-
Conditions of service in respect inrespect of enployees
continued after amal gamati on-Age of ~superannuati on-Whet her
to be the sane as was available in transferor Bank or
whether to be at par with the enpl oyees of -~ same rank or
status in the transferee Bank.

HEADNOTE

Respondent No. | who was a Banking Oficer in the
Reserve Bank of India applied for the post of Assistant
General Manager in Lakshm Commercial Bank. he was sel ected
for the said post and he joined in March 1983. |In 1985 on an
applicati on nade by the Reserve Bank under Section 45(1) of
the Banking Regulation Act, 1949, the Central ~Governnent
passed an order of noratoriumunder Section 45(2) of the
said Act, in respect of Lakshm Commercial Bank and it cane
to be ammlgamated with Canara bank. The services of the
enpl oyees of Lakshni Conmercial Bank were- continued  with
Canara Bank, and respondent No. 1 was fitted in the post of
Di vi si onal Manager in Canara Bank, and respondent No. 1 was
fitted in the post of Divisional Manager in Canara Bank. He
claimed that he should be fitted against a higher post by
virtue of his position as Assistant General Manager in
Lakshm  Commercial Bank. He also clainmed that- he was
entitled to continue in service till he attained the age of
60 years which was the age of superannuation in Lakshm
Commercial Bank. His representations were rejected by the
petitioner Bank and the Reserve Bank Thereafter respondent
No. 1 filed a wit petition before the H gh Court claimng
the relief that he should be allowed to continue in service
till be attains the age of 60 years.

The Hi gh Court allowed the Wit Petition. Aggrieved
against the H gh Court’s order, the petitioner-bank has
preferred this appeal by special |eave.

The appellant-bank contended that on the basis of
Section 45 of the

69
Banki ng Regul ati on Act, 1949 and the consequent anal gamati on
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of Lakshm Conmercial Bank with Canara bank, the service
conditions wunder Lakshm Commercial Bank would not be
available to the respondent No. 1; and that the ternms and
condi tions of service appl i cabl e to enpl oyees of
corresponding rank and status in Canara Bank would only
apply.

Al owi ng the appeal, this Court,

HELD: 1. Respondent No. 1 could not <claim to be
governed by the age of superannuation of 60 years applicable
to himin Lakshni Commercial Bank. When his services were
conti nued on amal gamati on of Lakshm Commercial Bank wth
Canara Bank, he becane an enpl oyee of Canara Bank and was,
therefore, entitled only to the right given by proviso (ii)
to clause (i) of sub-section (5) of Section 45 of the
Banki ng Regul ation Act, 1949 which entitled himto the sane
terms and conditions of service as enployees of t he
corresponding rank or ~status. in Canara Bank. Age of
superannuation of the enployees in Canara Bank being 58
years only, Respondent No. 1 could not claimto retire at 60
years. The Hi gh Court misconstrued clause (i) and proviso
(ii) thereunder of Sub-section (5) of section 45 of the Act
and clauses 10 and 12 of theamal ganati on schenme, to take
the contrary view [80D, F

2. It is not necessary that " every schene of
amal gamati on franmed under sub-section (4) of Section 45 nust
provide for continuance of service of all the enpl oyees of
t he banki ng company in the transferee bank; but where such a
provision is nade it nmust contain a provision-as required by
provision is nmade it mnust contain a provision as required by
proviso in clause (i). This is clear fromthe use of the
word ‘may’ in the opening words of sub-section(5) and the
word ‘shall’ in the proviso. |f the schene for amal ganmation
provides for continuance of the service of the enployees in
the transferee bank, then beyond a period of three ' years
from the date on which the scheme is sanctioned by the
Central Covernment, the transferee bank cannot discrimnate
bet ween such enpl oyees and its other enpl oyees of
corresponding rank or status. ‘The only right of ~ such an
enpl oyee whose service is so continued is, therefore, to
claim parity with the enployees of the transferee bank
itself of corresponding rank or status subject -equival ent
qualification and experience and no nore. —~The right of such
an enployee is provided in the proviso to clause (i) and not
in the earlier enacting part of clause (i) of sub-section

70
(5) of Section 45 of the Act as clained by respondent No. 1
and upheld by the H gh Court. [78F, G

State Bank of Travancore v. Elias Elias & Os., [1971]
2 SCR 28, referred to.

3. Causes 10 and 12 of the Anml gamati on Schene nerely
incorporate the natter specified in clause (i) --and the
prvi so thereunder. There is no ambiguity or conflict in
those clauses of the schene either inter se or with ' cl ause
(i) and the proviso thereunder in sub-section (5)  of
Section 45 of the Banking Regul ation Act, 1949. [79-H 80-A]

JUDGVENT:
ClVIL APPELLATE JURI SDICTION : Civil appeal No. 1054 of
1992
From the Judgenment and Order dated 20.9.1991 of the
Del hi Hi gh Court in CWP. No 2199 of 1991
K.N. Bhat, S.R Bhat, Ms. L.M Bhat and Al ok Agarwa
for the Appellants.
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S.C. CGupta H N Salve, Inder Jeet Sharma, S.P. Sharma
and H. S. Parihar for the Respondents.

The Judgnent of the Court was delivered by

VERMA,  J. Respondent No. 1,M S Jasra, joined the
service of the Reserve Bank of India in 1957, was pronoted
as a Staff Oficer in 1970 and then as a Banking O ficer in
1977. MS. Jasra applied in response to an advertisenent
i ssued by the Lakshm Commercial Bank and was selected in
1983 for the post of Assistant General Manager which he
joined in March, 1983.

The Central CGover nrent , after consi deri ng t he
application made by the Reserve Bank under sub-section (1)
of Section 45 of the Banki ng Regul ation Act, 1949 nmde an
order of noratorium under sub-section (2) thereof in respect
of Lakshm comercial Bank of April 27, 1985. Thereafter,
the Reserve Bank prepared a schene for amal gamation of the
Lakshm  Commerci al” bank wi th the Canara Bank on August 23,
1985 under sub-section (4) of Section 45 which was approved
by the Central Governnment on August 24, 1985. As a
consequence t hereof, the services of the

71
enpl oyees of Lakshni Commercial Bank were continued on
amal gamation in the Canara Bank and respondent No. 1, MS.
Jasra was fitted in the post of Divisional Manager in the
Canar a Bank.

MS. Jasra, respondent No. 1 was aggrieved by his
continuance in the Canara Bank as Divisional- Manager since
he clained to be fitted against a higher post by virtue of
the office of Assistant General Manager held by himin the
Lakshm  commerci al Bank; and he also asserted that he was
entitled to continue in the service of Canara Bank till he
attained the age of 60 years which was the age of
superannuation for him in the Lakshm ~ Conmercial Bank
i nstead of 58 years, the age of superannuation in the Canara
Bank. These representations mde by M S, Jasra were
rej ected by the Canara Bank as well as by the Reserve Bank
Respondent No. 1, M S. Jasra then filed Wit Petition No.
2199 of 1991 in the Del hi H gh Court for grant of the relief
that he was entitled to continue in service in the /Canara
Bank till he attained the age of 60 years instead of 58
years. By the inpugned Judgnent dated 20th Septenber, 1991
the Hi gh Court has allowed the Wit Petition Quashing the
Reserve Bank’'s letter dated 18th May, 1991 wherein it was
stated that the age of superannuation of respondent No. 1,
M S. Jasra was 58 years and not 60 years as clainmed by him
and declared that the respondent No. 1 is entitled to
continue in service of Canara Bank till he attains the age
of 60 years. Hence, this petition for grant |(of specia
| eave to appeal against the H gh Court’s Judgnment has / been
filed. The only question for decision herein is that of the
age of superannuati on.

Leave i s granted.

The contention of Shri K N Bhat, |earned counsel for
the appell ant, Canara Bank, is that the rel evant provisions
contained in Section 45 of the Banking Regul ation Act, 1949
read with the naterials portions of the schene for
amal gamation franed by the Reserve Bank show that the
enpl oyees of the Lakshmi commercial Bank who are continued
in the service of the Canara Bank, on amal gamation of the
Lakshm  Commercial Bank with the Canara Bank are entitled,
on their integration in the service of the Canara Bank, to
the sanme renmuneration and the sane terns and conditions of
service which are applicable to the other enployees of
corresponding rank or status in the Canara Bank and not to
any higher or |larger benefits irrespective of the fact
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whet her the remuneration and terns
72

and conditions of service of the concerned enployee were
better or worse prior to analgamation in the Lakshm
conmer ci al Bank. Shri Harish N Salve, |earned counsel for
the respondent Reserve Bank of India has supported the
contention of Shri Bhat. On the other hand, Shri S.C Gupta,
| earned counsel for respondent No. 1, MS. Jasra has
attenpted to support the H gh Court’s conclusion including
the reasons therefor.

It would be appropriate at this stage to quote the
portion of Section 45 of the Banking regulation Act, 1949
and Schene for Anmal gamation framed by the Reserve Bank under
Section 45(4) of the Act:-

"45. Power of Reserve Bank of apply to Centra
Government for suspension of business by a banking
conpany and to prepare scheme of reconstitution or
amal gamati on: - (1) Not wi t hst andi ng anyt hi ng
contained in the foregoing provisions of this Part
or~ in any other law or any agreenent or other
instrument, for the tine being in force, where it
appears to the Reserve Bank that there is good
reason so to-do, the Reserve Bank may apply to the
Central Governnent for an order or noratorium in
respect of a banki ng conpany.

(2) The Central CGovernnent, after considering
the application nade by th Reserve Bank under sub-
section (1), may meke an- order ‘of noratorium
staying the  comencenent or continuance of al
actions and proceedings against the conpany for a
fixed period of tinme on such terns and conditions
as it thinks fit and proper and may from tinme to
time extend the period so however that the tota
peri od of noratorium shall not exceed six nonths.

(3)........
(4) During the period of nmoratorium /if the
Reserve Bank is satisfied that -

(a) in the public interest; or

(b) in the interest of the depositors; or

(c) in order to secure the proper nanagenent

of the banki ng conpany; or

73
(d) in the interests of the banking ~system
of the country as a whole, =~ it is

necessary so to do, the Reserve Bank may
prepare a schene -

(i) for the reconstruction of the banking
conmpany, or

(ii) for the amal gamation of the banking
conpany with any other banking institution
(in this section referred to--as "the
transferee bank"

(5) The schene aforesaid nay cont ai n
provi si ons for all or any of the
following matters, nanel y: -

XXX XXX XXX
(i) the continuance of the services of al
the enpl oyees of the banking conpany
(excepting such of them as not bei ng
wor kmen wi t hin the meani ng of the

I ndustri al Di sput es Act , 1947 are
specifically nentioned in the Schene) in
t he banki ng conpany itself on its
reconstruction or, as the case may be, in

t he transferee bank at t he same
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remuneration and on the same terns and
conditions of service, which they were
getting or as the case may be, by which
t hey were being governed, i medi ately
before the date of the order of noratorium
Provided that the schene the shall contain a
provi si on that -
(i) the banking conmpany shall pay or grant
not later than the expiry of the period of
three years fromthe date on which the
schene is sanctioned by t he Centra
Covernment, to the said enpl oyees the sane
remuner ati on and the same terns and
condition of service as are, at the tinme of
such paynment or grant, applicable to
enployees — of correspondi ng rank or status
of° a _conparable banking conpany to be
determ ned for this purpose by the Reserve
Bank (whose deternmination in this respect
shal | be final);
(ii) the transferee bank shall pay or grant
not later than the expiry of the aforesaid
period of three years, to the said
74
enpl oyees the same renmuneration and the
sane terms and conditions of service as
are, at the tinme of such paynent or grant,
appli cabl e to the other enployees of
correspondi ng rank or status of t he
transferee bank subj ect to the
qual i fications and experience of the said
enpl oyees being the sane as or equival ent
to those of such other enployees of the
transferee bank:
Provided further that if in any case under clause
(ii) of the first proviso-any doubt or difference
ari ses as to whether  the qualification and
experience of any of the said enployees are the
same as or equivalent to the qualifications and
experi ence of the other enployees of — correspondi ng
rank or status of the transferee bank the doubt of
di fference shall be referred, before the expiry of a
period of three years fromthe date of paynent or
grant nmentioned in that clause to the Reserve Bank
whose deci sion thereon shall be final
XXX XXX XXX
(8 On and fromthe date of the coming into
operation of the schenme or any provision thereof,
the schene, or such proviso shall be binding on the
banki ng conmpany or, as the case nay be, ~on the
transferee bank and any other banking- conmpany
concerned in the amal gamation and also on all the
menber, depositors and ot her creditors and
enpl oyees of each of those companies or the
transferee bank and on any ot her person havi ng any
right or liability inrelation to any of those
conpanies or the transferee bank including the
trustee or other persons managi ng, or connected in
any other manner with, any provident fund or other
fund mai ntai ned by any conpanies or the transferee

bank.

XXX XXX XXX
(14) The provisions of this section and of any

schene made under it shal | have ef f ect

notw t hst andi ng anything to the contrary contained




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 6 of 10

in any other provisions of this Act or in any other
| aw or any agreenment, award or other instrunent for
the time being in force.

75

(15) In this section , "banking institution"
means any banki ng conpany and includes the State
Bank of India or a subsidiary bank or a
correspondi ng new bank.

Expl anation - References in this section to the
terms and conditions of service as applicable to an
enpl oyee shall not be construed as extending to the
rank and status of such enpl oyee.

The rel evant cl auses of the Amal gamati on Schene are : -

"(10) Al the enployees of the transferor bank
ot her than those specified in the schedule referred
to in the succeedi ng paragraph shall continue in
service and be deened to have been appointed by the
transferee bank at the same remuneration and on the
sane terns and conditions of service as were
appl i cable to such enpl oyees i nmedi ately before the
cl ose of business-on 27th April, 1985.

Provi ded that the enpl oyees of the transferor
bank who have, by notice in witing given to the
transferor ~ or the transferee bank at any tine
before the expiry of one nonth next following the
date on which this schene has been sanctioned by
the Central Government, intimated their intention
of not becom ng enpl oyees of the transferee bank
shal | be entitled to the paynent of such
conpensation, if any, under the provisions of the
Industrial Disputes Act, 1947 and such  pension
gratuity provident fund and other retirenent
benefits as may be ordinarily admissible under the
rules of authorisation of the transferor bank
i mediately before the close of the business on
27th April, 1985.

Provided further  that the transferee bank
shall in respect of the enployees of the transferor
bank who are deened to have been appointed a s
enpl oyees of the transferee bank be deenmed also to
have been taken over the liability for the paynent
of retrenchnment conmpensation in the event of their
being retrenched while in the service of the
transferee bank on the basis that their  service
continues and has not been interrupted by their
transfer to the transferee bank
XXX XXX XXX

76

(12) The transferee bank shall on the expiry
of period not |longer than three years fromthe date
on which this scheme is sanctioned, pay or grant to
the employees of the transferor bank the sane
remuneration and the same ternms and conditions of
service as are applicable to the enployees  of
correspondi ng rank or status of the transferee bank
subject to the qualifications and experience on the
said enployees of the transferor bank being the
same as or equivalent to those of such other
enpl oyees of the transferee bank.

Provided that iif any doubt or difference
ari ses as to whether the qualifications or
experience of any of the said enployees are the
same as or equivalent to the qualification and
experi ence of the other enployees of corresponding
rank or status of the transferee bank or as to the
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procedure of principles to be adopted for the
fixation of the pay of the enployees in the scales
of pay of the enployees in the scal es of pay of the
transferee bank, the doubt or difference shall be
referred to the Reserve Bank of India whose
deci sion thereon shall be final™
The High Court has taken the view that clause (i) of
sub-section (5) of Section 45 read with clause 10 of the
amal ganati on schene confers a vested right on the
transferred enployees of the Lakshmi Conmmercial Bank in
respect of their terms and conditions of service which could
not be adversely affected as a result of the analgamation
with the Canara Bank and Proviso (ii) in Section 45(5)(i)
and clause 12 of the Scheme could not take away or dilute
the vested right so conferred by Section 45(5)(i). The
material portion of the H gh Court’s Judgnent is as under :-
"The mandate of Section 45(5)(i) is that the schene
which is formulated may contain provisions wth
regard to enployees of the banking conpanies and
such a schenme should protect the renmuneration and
other— terms and conditions of an enployee, The
second proviso to Section 45(5)(i) of the Act as
well as clause 12 of the schene have to be read
har moni ousl'y wi th Section 45(5)(i) and cl ause 10 of
the schene. The second proviso was not neant to
take away or dilute the rights which are conferred
by clause (i). Keeping this in viewclause 10 of
77
t he scheme was fornulated which specifically
provides that the terns and conditions of the

enpl oyees like the petitioner shall be ‘those as
were applicable to them immediately before the
cl ose of business on 27th April, 1985.

Cl ause 12 of the scheme or-the second | proviso
to Section 45(5)(i) cannot be so read as to take
away the vested rights of the transferred enployees
which rights were that their renuneration as well
as the terns and conditions of service were not to
be adversely af fect ed.
.............................................. in
the present case, on the other hand, there is a
statutory assurance contained in Section 45(5)(i).
The assurance contained in this provision coupled
with clause 10 of the scheme gives a right to an
enpl oyee like the petitioner to continue to remain
in service till the age of 60 years.™.

The question is whether the construction so made by the
H gh Court of the relevant provisions in Section 45 of  the
Act and clauses 10 and 12 of the anmlgamation  schene is
correct.

The further question is whether on that basis, the
cl aim of respondent No. 1 as former enployee of the Lakshm
Conmercial Bank to retire at the age of 60 years instead of
58 years is a vested right, as held by the H gh Court, which
cannot be taken away on analgamation of the Lakshn
Commer cial Bank with the Canara bank in this manner.

The Banki ng Regulation Act, 1949 is an Act to
consol idate and anmend the law relating to banking. Part II]
of the Act contains Sections 36B to Section 45 wunder the
headi ng ’suspension of business and wi nding up of banking
conpani es’ . Section 45 in Part Il1l provides for the power
of Reserve Bank to apply to the Central Governnent for
suspensi on of business of a banking conpany and to prepare
scheme of reconstitution or anmal gamation. Sub-section (1)
enabl es the Reserve Bank to apply to the Central CGovernnent
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for an order of noratoriumin respect of a banking conpany
if there is good reason so to do. Sub-section (2) enpowers
the Central Government, on such an application of the
Reserve Bank to nmke an order o noratorium staying the
conmencement or continuance of all actions and proceedi ngs
agai nst the banking conpany for a fixed period of tinme on
such terns and conditions as it thinks fit and proper and
permts extension of the period of noratoriumso as not to
exceed six nonths.
78

Sub-section (4) then provides for preparation of a
schenme by the Reserve Bank for the reconstruction of the
banki ng conpany for its amal gamati on with any ot her banking
institution if the Reserve Bank is satisfied that it is
necessary so to do in the public interest; or the interest
of the depositors; or to secure the proper managenent of he
banki ng company; or in the interests of the banking system
of the country as a whol e.

Sub-section (5) then specifies the provisions which may
be made i'n such a schene. It is clause (i) and the provisos
t her eunder of sub-section (5) with which we are concerned.
The opening words in sub-section (5) are: "The schene
aforesaid may contain provisions for all or any of the
following matters...” It is clear that the schenme so framed
under sub-section (4) may contain provisions for all or any
of the matter specified in sub-section (5) so that it
enabl es all or any of the specified matter to be provided in
the scheme prepared under sub-section (4) and the natters
specified in the several clauses in sub-section (5) do not
automatically get incorporatedin such scheme wunless the
schene specifically includes any such matter. It neans that
the matter specified in clause (i) of sub-section (5) is not
an invariable termto be read in such a scheme franed under
sub-section (4) for amalgamation-of the banking | conmpany
unless it is incorporated specifically in the schene so
pr epar ed. Thus, such a schene may or nmay not  contain
provision for the continuance of the services of /all the
enpl oyees of the banking conpany in the transferee bank as
is specified in clause (i). However, if the schene does
provide for this mtter, then the continuance of the
services of the enployees of the banking conpany in the
transferee bank as provided in clause (i) is subject to the
requi renents of the proviso thereunder. In other words, it
is not necessary that every schene of anmlgamation franed
under sub-section (4) nmust provide for- continuance of
services of all the enpl oyees of the banking conpany in the
transferee bank; but where such a provision is made, it mnust
contain a provision as required by the provisos' in clause

(i). This is clear fromthe use of the word "may’ in the
openi ng word of sub-section (5) and the word "shall’ in the
proviso. In effect it neans that where the schenme  provides

for continuance of the services of all the enployees of the
banki ng conpany in the transferee bank at the same
remuneration and on the sane ternms and conditions of service
which they were getting or, as the case may be, by which
they were being governed i medi ately before the date of the
order of noratorium then the schene nust contain a
provision that the transferee bank shall pay or grant not
later than the expiry of the
79

period of three years fromthe date on which the schene is
sanctioned by the Central Governnment to the said enployees
the sanme renuneration and the sane ternms and conditions of
service as are applicable to the other enployees of
correspondi ng rank or status of the transferee bank subject
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to the qualifications and experience of the said enployees
being the sane as or equivalent to those of such other
enpl oyees of the transferee bank

Clause (i) read with the proviso in sub-section (5)
results in enabling the making of a provision in the scheme
of amalgamation for the continuance of services of the
enpl oyees of the banking conpany in the transferee bank on
the sane terns and conditions by which they were governed
before the date of the order of noratorium but when such a
provision is made, the schene has also to provide that the
transferee bank shall grant not later than the period of
three years the sane terns and conditions of service of the
enpl oyees who are continued, the terns and conditions of
service in the transferee bank in the corresponding rank or
st at us, subject to the requisite qualifications and
experi ence. The right of the enployees of the banking
conpany in the transferee bank on continuance of the service
by virtue of such a provision in the schene as provided in
clause! (i) of sub-section (5) is nerely that which is
contained in the proviso thereunder, that is, that the
transferee bank would treat themat per wth its own
enpl oyees of corresponding rank or status subject to the
qgqualifications and experience irrespective of the earlier
terns and conditions of service. |In other words, if the
schene provides for ~continuance of the services of the
enpl oyees in the transferee bank, then beyond a period of
three years fromthe date on which the scheme is sanctioned
by the Central Government, the transferee bank cannot
di scri m nate between such enpl oyees and its other enployees
of correspondi ng rank or status. ~ The only right of such an
enpl oyee whose services is so continued is, therefore, to
claim parity wth the enployees of the transferee bank
itself of corresponding rank or status subject to equival ent
qualifications and experience and no nore. The right of
such an enployee is provided inthe proviso to clause (i)
and not in the earlier enacting part of clause (i) of ' sub-
section (5) as clained by respondent No. 1 and uphel'd by the
H gh Court.

Clauses 10 and 12 of the schenme as quoted above nerely
incorporate the nmatter specifiedinclause (i) ~and the
provi so thereunder with which we are concerned and so read
and understood, there is no ambiguity or

80
conflict in those clauses of the schene either inter se or
with clause (i) and the proviso thereunder- in -sub-section
(5) of Section 45.

Shri S. C. Cupta, |earned counsel for respondent No. 1
pl acing strong reliance on State Bank of Travancore v. Elias
& Os., [1971] 2 SS.CR 28, attenpted to support. the /view
taken by the High Court. In our opinion, the decision which
led to the addition of the Explanation in Section 45 by Act.
No.1 of 1984 to the effect that in this Section the 'terns

and conditions of service’ shall not be construed as
extending to the rank and status of such enpl oyees, is of no
assistance in the present case. Wth respect, if that

decision is read to construe clause (i) with its proviso in
sub-section (5) of Section 45 as suggested on behalf of
respondent No. 1, then we are unable to subscribe to that
view since the proper construction of these provisions
according to us, is as indicated above.

It follows, that respondent No. 1 could not, therefore,
claim to be governed by the age of superannuation of 60
years in the Lakshm commercial Bank. Wen his services
were continued on anal gamation of the Lakshmi comercia
Bank with the Canara Bank he becane an enployee of the
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Canara Bank and was, therefore, entitled only to the right
given by proviso (ii) to clause (i) of sub-section (5) of
section 45 which entitled him to the sanme terns and
condi tions of service as enpl oyees of the correspondi ng rank
or status of the Canara Bank. Age of superannuation of the
enpl oyees in Canara Bank being 58 years only, respondent
No.1l could not claimto retire at 60 years. The H gh Court
m sconstrued clause (i) and proviso (ii) thereunder of sub-
section (5) of section 45 of the Act and clauses 10 and 12
of the amal gamati on schenme to take the contrary view The
i mpugned Judgnent of the High Court has, therefore to be set
aside resulting in dismssal of the Wit Petition of
respondent No. 1 filed in the High Court. Consequently the
Appeal is allowed. No costs.

G N Appeal al | owed.
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